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10. Tamil Nadu 300 houses, 15 tubewells 40,00,000 
and 4 community halls 

11. Bihar 200 house & 10 tubewells 6,00,000 

12. Kerala 300 houses 44,21,305 

Total 4561 houses, 94 tubewells 5,42,87,_ 
and 11 community halls 

Keslri Oal 

'314. SHRI RANJIB BISWAL Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Govemment have banned the 
production and sale of Kesari dal; 

(b) if so, whether it is still being produced and sold 
by some States despite the ban; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (8) The Union 
Govemment has not banred the production of Kesar! 
Dal. However, under thE: Prevention of Food Adulteration 
Rules 1955, no pt1rson in any State shall sell Kesar! Oal 
with effect from such date as the State Govomment 
concemed may by notification in the Official Gazette 
specify in this loehalf. 

(b) All StateslUnion Territories except the State of 
Madhya Pradesh, Bihar and West Bengal have issued 
notifications banning the sale of Kesarl Dal in any form. 
Since there is no ba:1 on production, the Kesarl Oal Is 
being cultivated In some States. 

(c) Central Government has advised In the pUt to 
the Kesari Dal growing States to discourage its cultivation. 
The ICAR had been working on the development of low 
to,. varieties with low 80M content and they have 
now developed and released in 1997 a variety known 81 
BIQ-L-212 which has very I?w toXin content (O.OS%). The 
Central Govemment has al$o constituted a High Power 
Committee under the Chairmanship of DG. ICAR to look 
into the relatiOnship betw88II consumption 01 KeNri Del 
and InoidItnOe of lalhyriBm ;;, the Kesari o.t COMUming 
population. The Committee has finalised ita report. 

[Translation} 

Cyclone In ...... 

'315. SHRI MAHESH KANOOIA : 
SHRI !<.S. RAO : 

Will the PRIME MINISTER be pIeeMd to 1taII: 

(a) whether any .... ament of lou of humIIn ..,.., 
property, cattle, etc. In Gujarat and R~ hit by the 
recent cycIonee, has been made available to the UnIon 
Govemment; 

(b) if 80. the detaJIe Ihereof; 

(c) whether acme Union MInIate,. and .. nior offIcerI 
of various Ministries were deputed by the Prime Mlnilter 
to assess the eituation on the _pot; 

(d) if so. the details of their irnpres8Iona, ........nent 
of loss and auggeetIon_ for relief; 

(e) whether the Govemment of Gujtlrat have 80ught 
&IbItantiaI financial 1111 ... from the UnIon Government 
to cope wIh the 81tuation Md for rendering relief to the 
people in the cycIOne-hit _: 

(f) if 80, the detaiI8 thereof; 

(g) whether the Government have received any 
information that no timely action wu taken by the 
Rajasthan Government official despite timely wllmlng eout 
the cyclone; 

(h) If 10, the details theNof; and 

(i) the detaIIe of the Central ftnanci8f UI8tance 
sanctioned for cycIone-hit ..... ~ 

THE MINISTER OF. STATE IN THE MlMSTRY OF 
AGHICUL TURE (SHRI SOMPAl) : (a) and (b) M per .. 


